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1. B.A.no,216/95

‘Ram Kishan and Ors.

, 2, 0.A.Na, 217/95

Nav Ratan and Anoth-r

A !]' Union of .Indisand Ors.

;ﬁ 0.A.No. 218/95
AN

v Gautam Panwar and Anr,

Union pf India end Ors.

DA No,219/95
- 4, Kishan Lal and Ors.,

Union of India and Ors,

\\;;5;/ﬁf;.mo.zzu/95

Kanhiye Lal and Ors,

Union o¢f India and Ors,

6. D.A.No.221/95
Mohan Lal

— Union of India and Ors,

7. O.A.No,222/95

Tara Chand

Union of India and Ors,

8. U.A.N00223/95
Achal Singh

Union of Indis and Ors,

‘Union of Indias and Ors,
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Date of oréei'BG 5,1995,

Applicénts

Raspondents

Applicants

Respondents
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Applicants
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Applicants
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Respondents

Applicaht
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PRESENT

Nr.s;k;mélik, Counsel for the Applicants. 'Q;?

CGRAM ‘s

THEHON'BLE MR,N.K,VERMA MEMBER (ADMINISTRATIVE)
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; C‘Shri S. K .Malik, learned cuunsal fontha appllcants
has Sought a direction in these O. As that the Respondent

No, 2 may be directed to-consider the appl1cants case on

=§ similar direction was passed by the Division Banch of

*th;s Trlbunal. he applicants case is that they possessss
: 2 t

a gualification uF‘Madhyma (Visharad) which is the
requisite qualification for appointmeﬁt as Dak/Sorting
Assistant in the Units under the Respondent No,2.While
othars. including Shri Vinodi Lal Sharma have beeh
conszdsred for appolntment with thls quallﬁlcatlon ’
applicants of thesa 0As have not been glvan the same

benefit,

24 -After hearing,Shri SeKeMalik the following directions
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i) The Respondent Ng.2 shall examine the represen-

tation made by'the applicants at annexures ,

' ii) Pass an appropriate order thereon after giving
A -
due opportunities to the applicants to represent

their matter further , and
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1i1) This consideration and follow-up action
thereon shall be completed within one

month, o - .

The Applications are disposad of accordingly
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?qtfthe admission stage itself,
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